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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH 

ORIGINAL APPLICATION No. 273 OF 2022 

Gyanendra Pandey ... Applicant 

Versus 

State of U.P. and others ... Respondents 

REPLY ON BEHALF OF RESPONDENT N0.9 GAZI BRICK 

FIELD VILLAGE KALA BAHADUR,LAHARPUR,SITAPUR. 

1. That the respondent is one of the partners, duly authorised by 

other partners to file the present reply on behalf of Gazi Brick Field, 

which is the project proponent in the OA No. 273 of 2022 and, as 

such, is well conversant with the facts of the case. 

2. That by means of the aforesaid original application, registered 

based on an email complaint dated 25.02.2022, bearing the subject 

"operation of 42 illegal kilns in District Sitapur of Uttar Pradesh", the 

complainant/ applicant has levied general allegations against 42 

allegedly illegal brick kilns. Operating in District Sitapur. 
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3. That the complaint preferred by the complainant deserves to be 

quashed as the complainant has failed to levy any direct allegation 

against the answering respondent and as such, has put forth general 

allegations by means of the email dated 25.02.2022. The complainant 

has levelled false allegations regarding the public health crisis 

developing and brewing due to the operation of the respondent brick 

kiln. 

4. That the averment in regard to air pollution and various diseases 

being spread due to the operation of the respondent brick kiln is 

wrong and is denied. It is submitted that the respondent brick kiln 

has been constructed in a manner as directed by the Hon'ble Supreme 

Court in its various decisions, including the order dated 12.04.2022 

passed in Civil Appeal No.18213 of 2022: NCR Brick Kiln Association 

Versus Central Pollution Control Board and others. A true copy of the 

order dated 12.04.2022 passed in Civil Appeal No.18213 of 2022 1s 

being annexed herewith as ANNEXURE No.CA-1 to this reply. 

5. That the Hon'ble Supreme Court, in its order passed in the 

aforesaid case, has emphasised that the brick kilns shall be allowed 

only with zig-zag technology or vertical shaft or use of pipe natural gas 

as fuel in brick making. It is humbly submitted that the respondent 

brick kiln is outside the limits of the city and that the surrounding 

areas are deserted. Further, the features of the respondent brick kiln 

are also enumerated, which are found to be very well within the 

stipulated guidelines and had been incorporated to cause negligible 

harm to the environment as the respondent brick kiln incorporates 

modern features such as gravitational Settling Chambers, zig-zag 

technology and hydro fitted purification system. 
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6. That the respondent most humbly submits that the brick kiln is 

situated outside the city limits. The nearest village/ school to the brick 

Kiln is approximately 3 km away. 

7. That by means of the letter bearing No.312/2005 dated 04.04.2005, 

the Kendriya Uposhna Bagwani Sansthan, Rahmankhera, Lucknow, 

has elaborated upon the height of any brick kiln to ensure having zero 

impact on the environment as well as the adjoining areas. By means of 

the aforesaid letter, guidelines for the construction of brick kilns have 

been enumerated, which range the height of brick kilns from 120 feet 

to 135 feet. The respondent brick kiln falls under the aforesaid bracket 

as well as it is at a height of 135 feet. 

8. The averment in the applicant's general complaint also failed to 

consider that the respondent brick kiln is situated in such a place 

where for nearly 3-4 km, the adjoining area is vacant, apart from one 

Brick Kiln which is located around 2 km from the respondent. 

Further, it is submitted that the fact that the exhaust fumes from the 

brick kiln get converted into water vapour and as such, do not affect 

the environment at all. 

9. That the respondent brick kiln has followed all procedures, 

formalities and requirements as enumerated in law as well as by the 

State Authorities and, as such, has also deposited fees for the years 

2019-2020 and as well as for the year 2020-2021. True copies of the 
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challan deposit receipts are annexed herewith as ANNEXURE No. 

CA-2 to this reply. 

10. That the respondent brick kiln is also registered under the Goods 

and Services Tax and as such, bears GST registration no. 

09AATFG3280D 1Z7. The said registration certificate was issued on 

18.01.2019. Regular payments against requisite GST amounts have 

been paid to the department as and when required. True copy of the 

registration certificates as ANNEXURE No.CA-3 to this reply. 

11. That the respondent brick kiln is a registered taxpayer and as 

such, has been paying income tax to the authorities on a regular 

basis. The respondent brick kiln has adhered to its responsibilities as 

an honest company and has continuously operated within the 

confines of the law. The respondent brick kiln can never attempt or 

commit any fraudulent act or work outside its legally permissible 

limits. 

12. That by means of consent to establish (no objection certificate) 

form dated 28.11.2021 & 19.12.2023, the respondent brick kiln had 

applied for a No objection certificate with the Pollution Control 

Board,aligning with the guidelines outlined in the nationwide 

notification by the Ministry of Environment, Forest, and Climate 

Change dated 22.02.2022. Additionally, it's emphasized that the 

application for Consent to Operate (CTO) diligently followed all 

regulations and directives specified in the aforementioned notification. 

A true copy of the application for consent to establish (no objection 
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certificate) forms and the notification mentioned above are being 

annexed herewith as ANNEXURE No.CA-4 & ANNEXURE No.CA-5 to 

this reply. 

13. That it is pertinent to mention that till date no communication is 

made regarding acceptance or rejection of the application of No 

objection certificate. Further, the respondent is being kept in the dark 

about the status of his application before the Pollution Control Board. 

14. That the aforesaid rejection order was passed in stark violation of 

earlier green chits granted to the answering respondent kiln. The 

Environmental Clearance Certificate issued by the District Level 

Environment Impact Assessment Authority were disregarded by the 

UP Pollution Control Board, so issued in favour of the answering 

respondent brick kiln. The above-discussed documents are annexed 

as ANNEXURE No. CA-6. 

15. That the UP Pollution Control Board had rejected the application 

of the respondent brick kiln without assigning any cogent reasons for 

the said rejection. The UP Pollution Control Board further erred in not 

considering the fundamental report in regard to the environmental 

clearances received by the answering respondent brick kiln and did 

not follow the principles of natural justice by not providing an 

opportunity for hearing to the respondent brick kiln. It is most humbly 

submitted that the order for rejection of the application for NOC would 

not have been passed had the UP Pollution Control Board had 

objectively and subjectively considered the nature of construction of 
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the respondent brick kiln as well as considered the environment 

report so issued in favour of the respondent brick kiln. 

16. That the answering respondent submits that till date, no physical 

inspection has been conducted by the UP Pollution Control Board of 

the brick kiln. 

17. That the respondent submits that the Joint Committee (interim) 

Report dated 6.2.2022 filed before this Hon'ble Tribunal in OA No.: 

273 of 2022(Gyanendra Pandey v/s State of U.P.) is not accurate 

insofar as the data surrounding the respondent brick kiln is 

concerned. The interim report quintessentially levies general 

allegations on all the respondents' brick kilns and, as such, is faulty 

and incorrect to the effect of the answering respondent's brick kiln. 

The answering respondent conforms with all the necessary safeguards 

and functions in accordance with the guidelines issued by the Hon'ble 

Supreme Court as well as the State Authorities. 

18. That the observations in the Joint Committee Report appear to 

have been given/filed in respect of the entire brick kilns industry and 

not regarding the answering respondent brick kiln. 

19. That the contents of paragraphs nos. 1 to 4 of the Joint Committee 

Report, are a matter of record and need no reply. 

1067



10

20. That the contents of paragraph no. 5 of the Joint Committee 

Report is a matter of personal knowledge of the committee and, as 

such, warrants no reply. 

21. That the contents of paragraph no. 6 of the Joint Committee 

Report are correct and admitted. It is most humbly submitted that the 

UP Pollution Control Board has put forth baseless allegations against 

the answering respondent brick kiln in regard to the functioning of the 

brick kiln in the months leading to January when, as a matter of fact, 

the joint committee report correctly observes, that the brick kilns 

cannot operate during the said months. 

22. That the contents of paragraph no. 7, of the Joint Committee 

Report are not admitted as stated. It is most humbly submitted that 

the answering respondent's brick kiln is not situated in any thick 

cluster, and the closest brick kiln to the answering respondent's brick 

kiln is nearly 2 km away. The closest residential area is about 3 km 

away. 

23. That further, the answering respondent brick kiln is surrounded 

by a boundary wall. The answering respondent brick kiln has never 

been directed to make any changes, and in case the same is 

expected/required, the answenng respondent undertakes the 

construction of the same within a week of receiving such directions. 
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24. That the answering respondent has a bore well dug into the 

premises of its brick kiln and has monitoring facilities for groundwater 

consumption. The answering respondent, Brick Kiln, is a responsible 

entity and as such, takes care of the environment in accordance with 

the rules and regulations as existing. 

25. That the Joint Committee report further alleges that the answering 

respondent brick kiln does not utilise zig-zag technology when, as a 

matter of fact, the answering respondent's brick kiln is a 

state-of-the-art Hidrop zig-zag-based brick kiln following as the 

guidelines of the Ministry of Environment, Forest, and Climate Change 

notification. 

26. That the contents of paragraph no. 8 of the Joint Committee 

Report are wrong and are vehemently denied. As established in the 

preceding paragraphs of the present reply, the answering respondent 

brick kiln is situated far from residential areas and, as such, is 

constructed on the basis of the latest issued guidelines and 

incorporates hi-drop zig-zag technology along with state-of-the-art 

purification and ventilation systems. 

27. That the contents of paragraph no. 9 of the joint committee report 

are recommendations of the committee and as such, warrant no reply 

from the answering respondent brick kiln. 
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28. That the arbitrary and malafide action of the UP Pollution Control 

Board smacks of deep-rooted conspiracy against the respondent brick 

kiln and the non-consideration of the entire record available with the 

Board showcases the post haste manner in which the Board has taken 

unilateral decision in passing the order of rejection of NOC preferred 

by the respondent brick kiln. 

29.That the answenng respondent, to substantiate his ground, has 

annexed different photographs of the Brick Kiln as well as the map of 

the Brick Kiln which clearly shows the position of the settling 

chambers in the brick kiln. The abovementioned photographs are 

annexed as ANNEXURE No.CA-7. 

30. That in view of the above and the present reply read as a whole, 

along with the reports and observations of state authorities in respect 

of the respondent brick kiln, it is most humbly submitted that the 

present complaint filed, in so far it relates to the answering 

respondent, may be dismissed and the name of the answenng 

respondent be deleted from the array of parties. 

DHRUV TAMTA & NISHCHAY DUTT
ADVOCATES
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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH 

: ORIGINAL APPLICATION No. 273 OF 2022 

Gyanendra Pandey 

Versus 

State of U~P. and others 
. ; 

) 

... Applicant 

.. . Respondents 

. _ AFfIDAyIT · . 
. ( t( . .!: ..... " 15>>-'.;, . . 

I, Hafeez, son ~f Ha!,kflii,itt . Mahmudabad, Sitapur, 
. . . \~ ~ :;,·t~P' · ' · ·. , 

Uttar Pradesh- 261203~\ttie"-de.po:q:_<:frif, do hereby solerµnly affirm 
· ~···~,.' 1t .. :~: · 

and ·state on oath as under:..:.·''-:-' .... .. -:~~--

I.That the deponent is the respondent in the present O,A No. 273 
) . . . . 

OF 2022 pending before this Tribunal. 

2 .That the deponent in the accompanying reply is well conversant 

with the facts and j s competent to swear this affidavit. 

4. That the annexures are the true copies of the originals. 

( 

I,Hafeez,S/O Habeeb, R/O Kala Bahadur,Laharpur,Sitapur, 
Uttar Pradesh-261203,the deponent, do hereby solemnly affirm 
and state on oath as under :
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VERIFICATION: . 
· ,.. nn7'3 \ .9 l) t_ l , LIJ-. 

Wr-
DEPONENT 

I, the · above-named deponent, do hereby verify that the. contents of 

paragraph l to . of this supplementary affidavit · are true to my 

personal knowledge and belief. · No part of it 1s false and nothing 

DEPONENT/ 

1 g OE C ?G'23 
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ITEM N0.31 COURT N0.10 SECTION XVII 

S U P R E M E C O U R T O F I N D I A 
RECORD OF PROCEEDINGS 

CIVIL APPEAL Diary No. 18213/2021 

(Arising out of impugned final judgment and order dated 17-02-2021 
in OA No. 1016/2019 passed by the National Green Tribunal) 

NCR BRICK KILN ASSOCIATION 

VERSUS 

CENTRAL POLLUTION CONTROL BOARD & ORS. 

WITH 

Diary No. 20331/2021 (XVII) 

Diary No. 7535/2021 (XVII) 

Diary No. 7667/2021 (XVII) 

Diary No. 7670/2021 (XVII) 

Diary No. 23486/2021 (XVII) 

Petitioner(s) 

Respondent(s) 

Date: 06-05-2022 These matters were called on for hearing today. 

CORAM : 
HON'BLE MR. JUSTICE K.M. JOSEPH 
HON'BLE MR. JUSTICE HRISHIKESH ROY 

For parties 
Mr. Sanjay Rathi, Adv. 
Mr. Ekansh Bansal, Adv. 
Mr. Vibhav Mishra, Adv. 
Mr. Parmanand Gaur, AOR 

Mr. Nee raj Kumar Jain, 
Mr. Aniket Jain, Adv. 
Mr. Subodh Gupta, Adv. 
Mr. Deepak Gupta, Adv. 
Mr. Umang Shankar, AOR 
Mr. Sanjay Singh, Adv. 

Sr. 

Mr. Siddharth Jain, Adv. 

Mr. Nidhesh Gupta, Sr. Adv. 
Ms. Pallavi Singh, Adv. 
Ms. Vriti Gujral, Adv. 

Adv. 

1 
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CAD No. 18213/2021 etc. 

Ms. Japneet Kaur, Adv. 
Mr. Sanjeev Chaudhary, Adv. 
Mr. G. Balaji, AOR 

Mr. S. P. Singh, Sr. Adv. 
Mr. Omvir Singh Bhati, Adv. 
Mr. c. Kannan, Adv. 
Mr. Roonak Parekh, Adv. 
Mr. Mukesh Kumar Singh, Adv. 

Mr. Amar Kumar Raizada, Adv. 
Mr. T. N. Saxena, Adv. 
Mr. Maneesh Saxena, Adv. 
Mr. Amit, Adv. 
Mr. Vipin Kumar Saxena, Adv. 
M/s. Mukesh Kumar Singh and Co., 

Mrs. Swarupama Chaturvedi, AOR 
Ms. Saumya Kapoor, Adv. 
Ms. Himanshi Goel, Adv. 

Mr. Pradeep Misra, AOR 
Mr. Daleep Dhyani, Adv. 
Mr. Suraj Singh, Adv. 

Mr. Anil Grover, Sr. Adv. 
Ms. Noopur Singha!, Adv. 
Mr. Rahul Khurana, Adv. 
Mr. Satish Kumar, Adv. 
Mr. Sanjay Kumar Visen, AOR 
Mr. Shalen Bhardwaj, Adv. 
Mr. Suresh Kumar Bhan, Adv. 

Ms. Pooja Dhar, AOR 

Mr. Y. D. Sharma, Adv. 
Ms. Pushpa Kumari Mishra, Adv. 
Mr. Kumar Gaurav, Adv. 
Ms. Sweety Dubey, Adv. 
Mr. Rajnish Kumar Jha, AOR 
Ms. Pushapa Mishra, Adv. 
Ms. Deepika Sharma, Adv. 

Mr. Varinder Kumar Sharma, AOR 

Mr. Mahesh Kasana, Adv. 
Ms. Aparna Rohatgi Jain, Adv. 
Dr. S. K. Verma, Adv. 

AOR 

UPON hearing the counsel the Court made the following 

2 
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CAD No. 18213/2021 etc. 

0 R D E R 

Today when the matter came up, we heard the learned 

counsel appearing for the applicant before the NGT, learned 

counsel for the Central Pollution Control Board (CPCB) and 

the learned counsel appearing on behalf of the Haryana State 

Pollution Control Board. We have also heard the learned 

counsel for the appellants. 

A compliance affidavit has been filed by CPCB. 

Therein, it is, inter alia, stated as follows: 

The impact on air quality in terms of Particulate 

Matter (PM 10 and PM 2.5) after the starting the operation 

has been assessed by the CPCB using the air quality box 

model analysis. It is thereafter stated as follows: 

• Box model has been used for estimating the Particulate 
Matter concentration contributed by operational brick 
kilns in NCR, during 15 April to 28 April 2022. 

• Impact of operational brick kilns on PM 2.5 and PM 10 
levels varied during this period, depending on the 
prevailing meteorological conditions, such as wind 
speed, wind direction and mixing height. 

• Average PM 2. 5 and PM 10 concentration in 23 grids 
(having brick kilns) of NCR, due to operation of brick 
kilns, ranged between 2-6.5 ug/m3 and 6-18 ug/m3 
respectively in NCR districts of Haryana and Uttar 
Pradesh, in the period from 15 April-28 April 2022. 

• Overall, 14-day average contribution of brick kilns 
was 3. 7 ug/m3 in terms of PM 2. 5 concentration and 
10.2 ug/m3 in terms of PM 10 concentration, with 
higher concentration observed in those grids having 
more number of brick kilns, or lying adjacent to such 
grids. 

• In those grids where CAAQM stations are present as 
shown in Figure 4, average PM 2.5 and PM 10 
concentration during 15 April to 25 April 2022, due to 
operation of brick kilns, ranged from 2 .1-6. 7 ug/m3 
and 5.7-18.3 ug/m3 respectively, suggesting brick 
kilns contributing in the range of 2.6-8.1% for PM 2.5 

3 
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CAD No. 18213/2021 etc. 

and 3.5-9.3% for PM 10 in these grids. 

Pointing this out, Shri Rohan, learned counsel for the 

applicant, would submit that the PM is high going by the 

study which has been conducted. He would submit that this 

is largely due to the fact that the units are all 

functioning at the same time. He would suggest that the 

Court may direct the units to function in a staggered 

manner. He would further point out that the units, at any 

rate, cannot be permitted to function beyond 39th June, 2022. 

He would next submit that the CPCB has carried out surprise 

inspection in 57 units and there has been production in 

excess of capacity. 

Ms. Swarupama Chaturvedi, learned counsel appearing on 

behalf of CPCB, would rely upon the compliance affidavit 

filed. It is further submitted that this Court had actually 

permitted operation of 1830 units and it was found that 338 

units are functioning which do not fall within the four 

corners of the order as per the data received from the State 

Board. They are to be closed. 

It is submitted that wherever there is any violation 

in any manner of the Court's order or the conditions 

prescribed, the units will be closed down and the State 

Boards must indeed ensure compliance with the same. 

It is stated that random and surprise inspections of 

57 units alone was possible after the passing of the order 

4 
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CAD No. 18213/2021 etc. 

by this Court. This is for the reason that the inspection 

which is result oriented does take time. As far as the 

State Board is concerned, learned counsel for the Haryana 

State Board would submit that 61 inspections have been 

carried out so far. There is no representation for the UP 

State Pollution Control Board. 

We have also heard Mr. Nidhesh Gupta, learned senior 

counsel. Mr. Gupta would agree that units which have fallen 

foul of the order passed by this Court or the conditions 

relating to capacity must indeed close down. He also does 

not dispute that the units cannot be permitted beyond 39th 

June, 2022. 

Mr. s. P. Singh, learned senior counsel appearing 

would submit that there are certain units which do not 

perhaps fall within 1830 units but which have the requisite 

sanction. Learned counsel for the CPCB would submit that it 

is for the said parties to approach the State Board to get 

the figure corrected I records updated and thereafter it is 

for the State Pollution Control Board to inform the CPCB. 

Thereafter, inspection would have to be conducted. 

Thereafter alone they can be permitted to operate if after 

inspection it is found that they can be permitted to 

operate. 

Mr. Nidhesh Gupta also submits that that the alarm 

raised by Mr. Rohan as also the CPCB on the basis of the 

study conducted regarding the PM and which we have referred 

5 
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CAD No. 18213/2021 etc. 

to in our order, may be misplaced. 

He would submit in this regard that the premise 

appears to be that the PM emission rate for each zig zag 

brick kiln would be 1000 kg/day as per the report of CPCB 

dated 06.07.2020. It is pointed out that the ground reality 

is that this may not be the case as was opined by Expert 

Committee. He would, therefore, submit that this Court may 

consider directing that study be conducted of the PM done 

after a porthole is made in the chimney and studying stack 

emissions with a monitoring platform. He would further 

submit that this study can be conducted over a period of 24 

hours for an individual unit. 

Having heard the learned counsel for the parties, we 

would order as follows: 

( 1) List this case on 13th May, 2022 . 

(2) By the next date, the Haryana State Pollution 

Control Board and also UP State Pollution Control Board 

will file compliance affidavit indicating what all it 

has done in terms of the order dated 08.04.2022. It 

will also indicate as to what all steps it has taken by 

way of compliance with the communication dated 

04.05.2022 issued by CPCB for closing the units which 

are not permitted by the order of the Court. 

(3) CPCB will take up units at least three areas viz., 

Bhagpat (2) Gaziabad (3) Jhajjar and carry out the study 

as was recommended by the Expert Committee viz., by 

6 
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having portholes and checking stake emissions. The 

study will be conducted in respect of the units which 

have the highest production capacity in each of those 

areas. CPCB will immediately intimate the units where 

the portholes have to be made for the purpose of 

carrying out the study. The report will be made 

available by the next date of hearing. 

(4) We further direct the CPCB, Haryana State Pollution 

Control Board and the UP State Pollution Control Board 

will intensify surprise inspection so that the maximum 

number of surprise inspections are carried out. 

( 5) As soon as the CPCB intimates the State Pollution 

Control Boards about the units found to be in violation, 

the State pollution Control Board will take immediate 

action to close down such units. 

We make it clear that the CPCB and the State 

Pollution Control Boards will be free to exercise all 

powers which are available as per law. 

As regards the suggestion of Shri Rohan that interest 

of environment would be best subserved if there is a 

reduction in the production capacity of the units, CPCB will 

make its submission on the next date. 

List the matter on 13th May, 2022. 

(NIDHI AHUJA) 
AR-cum-PS 

(RAM SUBHAG SINGH) 
BRANCH OFFICER 
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FORM 1
CONSOLIDATED CONSENT & AUTHORIZATION

Application for consent for discharge/continuation of discharge under section 25/26 of the Water
(Prevention and Control of Pollution)Act ,1974 and for emissions/continuation of emission under section 21
of the Air (Prevention and Control of Pollution) Act, 1981 and for grant/renewal of authorisation for
generation or collection or storage or transport or reception or recycling or reuse or recovery or pre-
processing or co-processing or utilisation or treatment or disposal of hazardous and other waste under
Hazardous and other waste (Management and Transboundary Movement) Rules 2016 read with
Environment (Protection) Act 1986.

To , 
The Member Secretary,
U. P. Pollution Control Board,
Lucknow.

Sir,

I/We apply for Consolidated Consent to Operate and Authorization under section 25/26 of the Water
(Prevention and Control of Pollution) Act, 1974, under Section 21 of the Air (Prevention and Control of
Pollution) Act, 1981 and Hazardous and other Waste (Management and Transboundary Movement) Rules
2016 noted under Environment (Protection) Act 1986 to make discharge/emission/disposal of hazardous and
other waste from
 HAFEEJ   for a period upto  1 years

From , Dated

GAZI ENT BHATTA, GATA SANKHYA 61-62
VILLAGE
KALABAHADURPUR,SITAPUR,261135
City:
Block:Laharpur
District:SITAPUR

20/12/2023

2. The annexure, appendices other particulars and plans in triplicate are attached herewith.

3. I/We further declare that the information furnished in the Annexure, appendices and plans is correct
to the best of my/our knowledge.

4. I/We hereby submit that in case of change either of the point or the quantity of discharge or its
quality, a fresh application for CONSENT shall be made and until such CONSENT is granted no
change shall be made

5. I /We hereby agree to submit to the Board and application for renewal of consent one month in
advance of the date of expiry of the consent period

6. I/We undertake to furnish other information within one month of its being called by the Board.
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Accompaniments:-

1. Balance sheet Or CA Certificate     (Attached)

2. Report showing project cost     (Attached)

3. Statement showing measures taken for increasing tree and forest cover.     (Attached)

Yours faithfully,

Signature

Name of the applicant: HAFEEJ

Address of the Applicant: KANJA SHAREEFPUR
MAKANPUR LAHARPUR SITAPUR
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ANNEXURE TO FORM

New		    Outlet
NOTE- Any applicant knowingly giving incorrect information or suppressing any information pertaining
thereto shall be liable to be punished under the Act.

While filling this Annexure the applicant not concerned with any of the item shall state 'No concerned'
against the relevant one:

B. Give the list Products and By Product Details

C. Give the list of possible Inter-mediate Products:

Section A

7. Is the industry/factory for which application is made
closed on Sunday/Holiday

Yes

8. State working days per year and working season for the
industry/factory

Oct to Sep

9. a) Number of workers attending the factory shift wise &/
or per day :

5

b) Number of workers residing in the premises : 5

10. For local bodies only:-
a) Present population :
b) Population covered under regular sewer facilities :
c) population having septic tank/Soak pit  facilities :
d) Population covered by conservancy latrines :

11. For Industries Only:-

A. Give the list of raw materials

Raw Material
Name

Material Trade
Name

Qty Principle Use

STEAMED COAL . . .

Fuel Details:-

Fuel Consumption

Product Name Quantity
BRICKS .

ByProduct Name Licence Qty Installed Qty
BRICK BALLAST . .

Name of Product Quantity per month
.

12. State daily quantity of water utilized :
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Note:-		
1) Furnish a copy of the analysis report of representative samples carried out by a competent laboratory
2) Methods of determination as approved by the Board will be followed for determination of above

mentioned parameters.

Source Consumption Quantity

13. A) State the hourly maximum and daily quantity of effluents arising from land/premises for which
the application is made:

Generation Waste Water Generation Quantity

(B) State how measurement of rate and quantity are carried
out:

14. State whether storm water drains are kept separate from
Industrial / Domestic Effluents?

Yes

15. (a)Is domestic effluent allowed to get mixed in industrial
effluents?

Yes

(b)If yes, state ratio Domestic

16. (a)Describe if any treatment industrial or domestic effluent
or one for combined effluent is made.

Yes

If yes, state the process of treatment in brief

(b)Is the quantity of effluent emanating either without or
after treatment approved by the authority?

Yes

(c)If approved, furnish the authority (Two certified copies
to be sent)

(d)If any effluent from any shop/ shops toxic? If so
volume of this effluent

17. Is there any provision for disposal ?

Name Status (Already made) Status (proposed to)

18. State the area of land used for
(a)Above in Hectares

19. Give the quantitative disposal of effluent in liters provided for the places mentioned below

Name Mode Mixed

20. Is there any provision for equalizing or made holding lagoons of tanks

Name Mode

21. Is sufficient land available / can be made available? In
case pumping effluent: on lands have to considered.

Yes

22. (a)Give details of composition of Domestic / Industrial / Combined effluent in respect of the
Following

Name of Effluent Effluent before treatment Effluent after treatment

(b)Is the effluent toxic Yes

(c)State if the Industrial effluent is having Unpleasant Smell

(d)Is there any hidden change of temperature exceeding
10*c at any time

Yes

23. (a)Are facilities available with the applicant for carrying out the following test of the waste waters

Name Existing Proposed

(b)If yes, give details of equipments
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Section A

24. Has the land/premises, etc., for which the application is
made open?

Yes

Highly polluting material :

Toxic Organic Inorganic Microbilogical : Cooling Tank

25. State details for solid waste

Type of Solid
Waste

Composition Quantity Method of
Collection

Method of
Disposal

New

12. Fuel Consumption in Tonnes/day

Fuel Name Daily
Comsumpt
ion(T/day)

Unit Calorific
value

Ash
contents

Sulphur
contents

Others

13. Atmospheric Emission from each stack

Total no. of stacks:

Material for construction of
Stack:

Stack Attached to:

Height above ground level(in
metres):

Height above roof(in metres):

Stack Top:

Inner dimensions (in meters):

Gas quantity-m^3/hr:

Flue gas temperature 'C:

Exit velocity of gas/sec:

(a) Flue gas emission

Stack
No.

Type of
fuel

Quantit
y of
fuel/hr

Type of
firing

So2 Nox CO/HC Particul
ates

Others

(b) Process Emission

Quantity of
gas (in
Nm^3/hr)

So2 Co2 Analysis of
vent
hydrocarbon
s

Particulates
in mg/Nm3

Other
Specify

(c) Particulate analysis :

(d) Chemical Composition(if available) :

14. Give details of flue gas sampling arrangements :

15. Give details of laboratory facilities available for
analysis of emission

:

16. Is there sufficient space available for installing air
pollution control equipment

:
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17. Details of Air Pollution :-

Stack Name Equipment Name State

18. State the total quantity of air handled by ventilation equipments,specify size and no.of
equipments, installed or to be installed

Equipment Name Equipment Size No. of equipments Status

19. Give the following details

(a) Total investment in the factory and the year of
investment.

: Investment:-
 Year of Investment is :-1925

(b) The estimated expenditure for implementation of
the scheme to control air pollution

:

(c) Expenditure incurred to update progress
achieved(physical) for air pollution control, if any,
and the year/years of investment along with physical
progress achieved. The firm should give details of
action taken to date and the expenditure incurred and
the time required for the scheme.

:

(d) Annual operation and maintenance-cost of Air
Pollution Control Plant, if any

:

(e) Further action that is being taken up by the firm
to control air pollution.

:

20. Other relevent information, if any :

Signature

 Name and Address of the applicant on
behalf of : HAFEEJ  ,KANJA
SHAREEFPUR MAKANPUR
LAHARPUR SITAPUR

 Name and Address of the Firm on behalf
of which application is made : HAFEEJ
,KANJA SHAREEFPUR MAKANPUR
LAHARPUR SITAPUR
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Explanatory Notes for filing in form and the Annexure .

The notes are given only for those items for which explanations is considered desirable .

Form-

1. Here mention the name of the owner of the land/premises, if other than the applicant industry or factory in
continuation of legal business as per Air (Prevention and Control of Pollution) Act,1981. lf the
land/premises belongs to the factory/ industry, say self
2. Here mention the date up to which the consent is sought for.
Annexure to form-
'Existing 'means that which is operation at the time of applying for consent .
'New' that which has been modified due to change in quantity and/or qua|ity of emission.
'Altered' means that which has been modified due to change in quantity and/or quality of discharge
arrangement and/or point of discharge etc.
Item 1 :	Here mention name of the owner of the land/premises if other than the applicant industry or factory
in continuation of of legal busines as per Air (Prevention and Control of Polution ) Act ,1981 if
land/premises belong to the factory/industry say self .
Item 1(a)  : The industrtes are categorised based on the investment as follows : Major industry- having
investment of more than 2 crores. Medium industry- having investment of 10 lakhs to 2 crores.Small scale
industry having investment of less than 10 lakhs rupees
In place of above criteria kindly give category as per latest notification
Item 2 :	Here give the registered name of the industry/institution factory/local bodies etc under which the
business is carried out.
Item 6 : Applicable to only those are as which are prohibited areas such astheOrdinance Factories, Mint, etc.
Item 10(c) : Here State the temperature in C in summer winter monsoon and post monsoon seas on.
Item 10(d) : Here state the seasonal average wind direction and speed in and around the site of the plant. The
above information can be had from representative Meterological centre .
Item 13 : Analysis of the flue gas emission, process emission and particulars analysis should be done for
each stack, emissions. Where ever stacks are not provided the shop floor specific concentration should be
reported . Chemical Analysis of particulars matter in the emission should be furnished giving details such as
organic matter ,metals ,non-metals , redioactive, substances, asbastos, silicates etc.

Item 17 : Here mention the detailed specifications of control system used or proposed to be used with
efflciency . Also furnish ihe layout of the control system with dimensions.
Item 18 : Here state the total quantity of ventilation air handled by equipments' such as roof extractors,
Evaporative coolers etc

Additional Documents suggested for submission:

1 :	Separate Demand Draft towards consent fee Water & Air .
2 :  Annual Report or certificate frorn Chartered Accountants in support of fixed assets,current assets and
current liabilities .
3 :	Layout plan showing the location of stacks (chimneys), effluent treatment plant, effluent disposal areas,
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air pollution control devices, hazardous waste treatment and disposal areast .
4 :  Manufacturing process flow sheet, with description note on the manufacturing process for each product .
5 :  Copies of latest consenVauthorisation/Environmental Impact Assessment Clearance .
6 :  Copies of SSI registration Letter of IntenV industrial licenses, clearances from the Department or any
other relevant document (ifapplicable) .
7 :  Copies of planning permission certificate issued by the local bodies/District Town & Country
Planning/Metropolitan Development Authorities .
8 :  Compliance report on the latest CTE /CTO conditions stipulated under Water & Air Acts issued to the
Unit .
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Common General Information required for consent to operate under Water Pollution
(Prevention & Control) Act, 1974 and Air Water Pollution (Prevention & Control)Act,
1981.

1. (a) Full name of the applicant with address :  HAFEEJ  ,KANJA SHAREEFPUR
MAKANPUR LAHARPUR SITAPUR
(Tel. No.) -

(b) Is the firm registered? : YES

(c) If yes, give the number & date of registration and
authority with whom registered.

:  ,

(d) Full Address of the registered office :

(e) Names, designation and full address of persons like
Partners, Managing Director/Manager etc.

:  HAFEEJ
KANJA SHAREEFPUR MAKANPUR
LAHARPUR SITAPUR
SITAPUR
8953752206

(f) Under which category does the industry fall:
Large/Medium/Small Scale.

:  small

2. Full name of the
Land/Premises/Institute/Factory/Industry/Local body
with address

:  GAZI ENT BHATTA

 Address:GATA SANKHYA 61-62
V I L L A G E
KALABAHADURPUR,SITAPUR,2611
35
 Tel. No.:-
E-mail :

3. Give revenue /City Survey No. of the land/premises
for which the application is made:

:  District:SITAPUR
 Town/Village:
 City Survey no./Revenue Survey no.:
 Khata No.:
 Area in Hectares:

4. State month and year in which the plant was actually
put into commissions or is proposed to be put into
commission:

:  November,2018

5. State the Civil/Military /Defence/industrial Estate etc.
under whose administrative jurisdiction the
occupiers/industrial plant is situated:

:  Civil

 District:SITAPUR
 Corporation:
 Village
PanchayatKALABAHADURPUR
 Contonment:
 Defence Deptt:
 State Govt:
 Prohibited areas:
 Others:

6. (a) State whether plant site has been declared as
prohibited area:

:  NO

(b) If yes, state the name of the Authority and furnish a
certified copy of the order under which the area has
been declared as prohibited area

:  -
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